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In the National Consumer Disputes Redressal Commission

SAT PAL APPELLANT
Vs
United India Insurance Co. Ltd. RESPONDENT

Date of Decision : 20-12-2002

Acts Referred:

Citation : 2003 2 CPJ 111

Hon'ble Judges : D.P.Wadhwa , J.K.Mehra , Rajyalakshmi Rao , B.K.Taimni J.

Final Decision : Revision Petition dismissed

Judgement

1. REQUEST for adjournment on behalf of the petitioner is declined. It is the
petitioner who was the complainant before the District Forum. His complaint
pertains to insurance claim in respect of damage caused to the roof of his shop.
It was the stand of the Insurance Company that the damage was not caused by
any of the acts covered under the insurance policy and that roof fell down
because there was a faulty construction. There was nothing to show as to how
the roof fell down, except in the State Commission the stand taken was that it
fell on account of storm, but there was no such evidence to support the case of
the complainant. Accordingly, the State Commission allowed the appeal of the
Insurance Company and dismissed the complaint. We find no error in the order
to exercise our jurisdiction under Clause (b) of Section 21 of the Act. Revision
Petition is dismissed. Revision Petition dismissed.
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